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NewDelhi. New Delhi.
PAN No. AAACA0494M
rdterret werefi/Respondent
Appellant

Revenue by Shri Kanv Bali, Sr. DR
Assessee by CA Praveen Kumar &

Shri Gaurav Buddi, CA
grenddarta/ Date of hearing: 21.03.2024
sgmumeart@/ Pronouncement on | 21.03.2024

awm /ORDER

PER C.N. PRASAD, J.M.

This appeal by Revenue has been directed against the order of

Ld. PCIT, New Delhi dated 12.10.2023 for AY 2017-18.

2. The Ld. Counsel for Assessee submits that the Revenue effect
in this appeal is less than Rs.50 lakhs. Referring to the grounds of
appeal of the Revenue it is submitted that the disputed addition is

only Rs.49,17,435/- on which the tax effect is less than Rs.50 lakhs.
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3.  We have heard the arguments of Ld. DR and have perused the
relevant material placed before us. It is observed that the tax
effect in the present appeal of the Revenue is below Rs.50 lakhs.
As per Circular No.21/2015 dated 10" December, 2015, the CBDT
has clearly laid down that the Revenue should not prefer appeals
before the ITAT if the tax effect involved in the appeal, excluding
interest, is less than Rs.50 lakhs. In view thereof, the appeal filed

by the Revenue is not maintainable and is dismissed.
4. In the result, the appeal of Revenue is dismissed.

Order pronounced in the open court on 21.03.2024

Sd/- Sd/-
(DR. BRR KUMAR) (C.N. PRASAD)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Dated: 21.03.2024
*Kavita Arora, Sr. P.S.

Copy of order sent to- Assessee/AQ/Pr. CIT/ CIT (A)/ ITAT
(DR)/Guard file of ITAT.
By order
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